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No.LR(B).1/89/Pt/33.—The Government of Meghalaya: have decided to revise the
appearange fees of the Advecate General, Government Advotiates, Bovernment Pledgrdand
Publi¢ Prosecutors for canducting cases on betvalf of threrState 'of Meghidlaydl irfthe Supfeme
Court, the High Court and other Courts and Tribunals in the State aceording to pites
hereinafter indicated in Parts I, Il and I11 of this, Memorandum. This issue with the concurrent of
Finance vide their I/D, No.FE.302/99 dated™{1th Januayy, 2000 and approved by Cabinet on
14th;March, 2000, . Y S AL T o &
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5 "”Ih’g‘l .e;qstmgﬁ_}fef,al{s‘ _\'rvgrg last revised vide Office emorandum No.LRIB). 1/85/8, dated.21st:
Margh, j‘(gé? In édqmﬁﬁ{jo the fees for conducting cases, certain.other fees.and allowanegs
have also been prescribed. =~ = S A e
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o § These orders willtake effect from 1st April, 2000 and the fees for cases ceriductgd on
and from that date shall be admissible at thevevised rates. : : C s
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1. Retaining fees.— The Government Pleader/Public,Prosecutors in Qeﬁg%ncxssr?gy be

paitia refaining fees of Rs. 2000 {Rupegs two thoiisand) and the Additional Government Pléader/
AGdnal PUBIE Prosedutor bf Rs. 1000 (Rupees one th’ouggp,cj-}bn'l'y/per‘rﬁghth,' E y
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12, Fees for Conducting Criminak Casds, Appéals, ete - Fees'as hereinafter ety
fs:)hall be admissible to a Public Prosecutor, AdditionlilefblieProséutor NSaisran ity
rosecytor or any other Advpcates conducting. grimis l:gases onbehalf, of.th Bt
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: (a) For appearing in any court in his Headquarter Station, a fee of REVEGIREPSE fvg
hundred fifty) only per day shall be paid to the Public Prosecutor when a&q:iéfﬁ%@i;éa;kdeh’en
two_gr more cases conducted by the Public Prosecutor are ‘heard on the same day an
additional fee of R$.150 (Rupees one hundred fifty)-only shallibé paid ﬁ)f‘%héﬁﬁ&!ﬁ% ®
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(¢) When in any day a case or cases are adjourned Bﬂ("'ft?ﬁ%é couﬁtéﬁ’i‘ it &y@} of the
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for any other case or cases heard on that day are admissible, »
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/ (d) For appearing in hail matters’ under general ar special msiructlons of the Government, .

the Public Prosecutor shall be'gaid ateblf Rs. 15@‘(@&]9@83 ofve hyndred fifty) only per day
When two or more such cases are takep up onvthe sgme day an addmonal fee of Rs.100
(Rupees one hundred) only shall be paid.

(e) For appearing in any courtfoeafed-outside: his Heaadquarters Stat|on a fee of Rs.500
(Rupees five hundred) only shall bé paid to the Publlc Prosecutor for eagh day of his'absence
from the hegdquartefrs irre'spective of the fumibgr and: Kinds of: c3ses heard or adjourned on
that day LLEY L

Pg@mdﬁd tfﬂﬁl the-said fee shall not be adiinisgibie for'any day’ themﬁbltcwﬁ'roseaumms
entitigd g ethar fpgs for: appeanpg n: aﬁy othgr case qa cases: in'gtfiér colirsdhior outsidédiis
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3 Fees forConductmg Civil Cases, Appéals, etc.— Fees as hereindftér: fafesbi"lﬁbd
shall be adfiissible to a Government Pleader, Additi Rnal Gpwrﬁrqtgnt F’leaqer Assistant
Govertitient Plgader or ‘any other Advocate conducflng civil caggs, ;}pﬁéals efte.., on hehalf of
the Sthid (heremafter refe[red togsthe Gove‘{hrhem Plga@der) in cburts in the C{IS'(];IC S, anq other
tribunalsin the Ptate.

()R sivireasesand ap;ﬁea!’s w{iére e féetas t;ag! nﬂ%&%’gﬂ&é"f' %e Irt R‘uies
of the advalSrem fee so fixed is begow Rs: EfJQ/ {’R‘upeas two KU rét’i) omy a
(Rupees five hundréd) only percase shall be palq to the Governmﬁnt Plgaders.

(b) For claim cases befgre the Motor Accidetit Claims Tribunal the Government Pleader
shall be paid for each case a fee of Rs.1500/- (Rumes.qngtbpusanﬁ fma;twndred) nly when
the case i§ cOntested and Rs.7007-. (Hupees seveh hungréﬂ) only when itis not.

c) Fofr cabes" Beforb tiie @p rig df Reveﬁue me Gnvg ff‘\ rﬁ ﬁ]ea der s!ham be paid each
case afee'of Rs. 1500/- (Rb]ﬁéés 8hé thbusgnd fve ‘hufiired) only wflﬁ f}"lﬁ case iis- cdntested
ang R& B0/ (Rupeds Six ﬁundr’ed’j oniy ﬁﬁbn it is hot

(d) -For cases relating to Quitl S pr rders in" the foreigners tribunal, the

-~ Goveinihnt Pleader shall be, %Id a féeﬁ s 0/’-_,( pees two' hn,rlpdred fifty) only per day

wwhen themasats mnd&tﬁig@l ﬁt is Hgégg;;&aﬂérs ﬁtﬁ‘ﬂpﬁ ﬁnﬂ’fﬁ’s 4‘5@@ i @ 'ﬁﬁﬁ 'fw edﬁ’undred)
only: parsryavien itds eendudted Quiside. '

F &) P%rcases Teﬁtl@g to éleqtions befere any courtor, atithority ﬂ’le GQVEYW‘QW‘ hﬁadﬁr

shall'be paid for eath casé H fee of Rs.2000/ (Rypees twa thousand) ‘ol Whenthe case is

condietediy %, hf hﬁnguqrters ﬁatlgn and Rs. 300QI—(BU?688 three thousang only whien it
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P e 1 ravelling Ailowance+— Fortravelfifigioutside his ‘heédcluarieré tb conduct: Cas’eﬁ t%e
Public Presecutor/Gevernment Pleader/AdditionallorAssistant Public Prosecmor/Aﬁdiﬂ“c‘;rﬁ‘m or
As sﬁstant Government Pleader shall -be entltleg tp trayel!sng allewance, but axciugimg daily
allowaficd, I'Es admts'spble to Gradb | dfﬂcers of the GoVernment ofMeghalaya
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bary
& Feefor drafting rpl'amis'reto ~Fordrafting plamt?s“m'ts@eﬂén‘éous o inijnct” Gn)ﬁ dtitions,
written statements, show causes or objectiondgalnstan-iijunctich petitions-or fnterim oider ‘of
the court, agreements, deed, notices or any other document§ Fz may be entrusted by the Legal

Remembraficer by'general or spéc:al order a fee of Rs. 4001 (Rupees four hhn.d,red) onjy shau
be pa:d in each
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6. Retaining fees.— The senior Government Advocate in the ng‘h Court shall bepaid a
’etammg, feeof Rs) 5000/ {Ruppes five thousand) orlyper! nisnth &nd the Additional
Sovernment Advogaie tat-Rs,2608/-(Rupees: two- thousand five: h@ﬁ@fed) only PEF RbALH,

Aeadguarters Swwahatior Shilleng: i S P e ”15‘?
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20 MR ‘é&‘fo“r ton ductmg case§ =11) Far anpearing in ca§g$4nthe3ngh Cpurtgtgeuwahatx
and’&t Shiilibng’ the ' Goveriment Advocate shall be pald daily fees at rate’s hereinafter préseribe,
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(b) for other matters or. appeals chef than R's.400/- (Rupees, four‘[mndr?qa é;my
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‘For the first day a fee of Rs.500/ (Rupees five hun‘éféa) only and f'orthe*sﬁtl;se:"
uent
/s at the rate of Rs.400/- (Rupees four hundred) only per day shall be paid. S




(2) The Government Advogate. IFJE$PBC‘E1¥<7 qf tha Admber of cases he appeared‘ A.
during any day, but not mcludmg e!ec’uon cases sha [I'be entitled to only one such fee as is e |
highest admissible to him on that day pius am additional fee:for Rs.400/-(Rupees four hundr c*é!)
when two or more cases are heard on that day.

(3) ,For cases invalving, exceptlphal lahour or ability a h|gherfee not exceeding Rs. 708

- (Rupees seven hundred) only per day for the Senior ‘Government Advocate,’ and not

exceeding Rs.500/- (Rupees five hundred) per day for the Additional GpverhmentAdVOcate as
the,Legal Rgmembrancer, mayg:lecmpe may be pajd. ~  ~ «f

(4) For appeerlng i cases i any of the Benches of the Gauhatl H;gh Court at Shlllong
or at other plages a daily fee of Rs800/- (Rupees eight hyndred) only shall be paid te the
Government Advocate for each day of his absence from his headdquarters in respective of the
numpber or kind of cases heard or adJourned;iurlng the day. The Government Advocate shall

not be entitled to the addmonal fee mentioned in sub paragraph (2) :

Provided that the said daily fee sha!;,not be admissible to him for the day or days the

Advacate is entitled to other fegs: for-apfiearing:in bt,her caSe‘er”t‘,’aéEs itk the prmcupal seat of
the Gauhati H(gh Court.
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(8) For appearing-in courts subordlnate to ithe Gauliati ‘High Court but witkin his
Headquarters. Stationthe Governmient Adyocate shgll be paid: ‘afBe af Rs:500/- (Rupees-five
hundréd) only per day and if outside his headquarters station'Ré:700/- (Rupées seven fundred)
far each day of his absence from the headquarters. Fees ungder this sub-paragraph shall be
separate ahd lndependent of fees admissiple for appear g in fhe'High Court and Tribunals.

(6) When a case is adjourned on the prayer of the oppos&te party or by order &f the
Court or on instrugtions by Gavernment, the Advocatg shall be emntged to half the daily fee
otherwise admissible for the case that day. Irrespective of the numpeér: ‘of cases adjourned
during any, day. the Advoocate-shall be entitled to only one adjournmentifee: for.the day. No
adjoyrnment fee shail be admissjple tp the Advocate when he is enfitled to fees for other cases
heard 6n thét day. ' on i e
’ 8. Fees for c0nsultat|qp or preparation of cases.—When t"he*Apvdoate 1s called away
from his headquarters s tl n for ceqsultation.or for preparatJQU gf ac e or cases he shall by
entitled to a fee or'Rs. 500/— (Rupees five' hungred) brﬂy plus ah o 2 {a ugn fee of Rs.100/-
(Rupées ohe hundréd) only pét-dayfor each day of gbsghce fréi’ H‘é quarters station.

SRR T for drafting pefztlcm, ‘etc .— For drafting pet(tlons app1fcattons appeals counter-
‘affidavits or and petitions or d6cutiients as may be entrusted by the Legal Remembrancer by
general of special order, the Government Advocate shall be paid a drafting:fee of Rs.500/-

(Rupees five hundred) only per draft and for setting such & qraft the Senior Government
Advogate shall bg: paid'ms 600 (Rupees six hundred) only. '

10, Travelung aIlQW@nce - For travelling outside his head rters ;far court or
Gevemm*emtsmattérs tHeJ@bvemhent Advocate shall be entlﬁgﬁ kA q%%t?’fB allowance, but
excluding daily ailbwaﬁcas as\ta*ém{ss[ple to Grade | @fﬂcer of the Governrfientyf Meghalaya.

11, Applicability of fees, etc., to panel Advocates — Thé teBs, J‘i(cepimg retaining
fees, travellm d;? d.other alloy wanees under this part shall-alsg Le adinissiblaido panel
advocates'gr Additional Public PrOSecutor/AddmonaI Government Advocate of the Government
of Meghalaya in the Gauhati High Court or to an Advocate specially appoiﬁt d fo conduct a
case or cases on behalf of the $1a1$ in 1hat High. Cpurt g el & b ey ot e g SRS
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A3 PART I

ADVOCATE GENERAL

12. Retaining fee and Car allowances .— The Advocate General shall be paid a monthly

ctaining fee of Rs.6000/- (Rupees six thousand) only and a car maintenance allowance of

25.1000/- (Rupees one thousand) only per month, and the Additional Advocate General shall
e paid a monthly retaining fee of Rs.5000/- (Rupees five thousand) c?nly.

Note .- The headquarters of the Advocate General is at present gt Gauhati and he comes
o Shillong for official works. No Government vehicles is'provided to him.

\

13. Fees for appearance in court and tribunals .- (1) For fap-péar.,ing in the G‘aghati
High Court at Gauhati or Shillong the Advocate General shall be paid a daily fee of Rs.1500/-
Rupees one thousand five hundred) only for all categories of cases.

(2) For appearance in the Supreme Court the Advocate Generz}l shall be paid-a d_ai}y
ece of Rs.5000/- (Rupees five thousand) only for each day of his absence from his
weadquarters but no daily allowances shall be admissible for those days.

(8) For appearance in any other court or tribunal outside headquarters but within

Meghalaya and Assam the Advocate General shall be paid a fee of Rs.1500/- (Rupees one
housand five hundred) only.

(4) For appearance in courts or tribunals in other States other than the §upreme Court
ind courts or tribunals in Meghalaya and Assam the Advocate General shall be paid a fee of

3s.2000/- (Rupees two thousand) only for each day of his absence from his headquarters, but
10 daily allowance shall'admissible for those days.

14. Fees in case of adjournment of hearing .— When a case is adjou_rned'on' the prayer
f'the opposite party or by order of the court or an instruction by Government the Advocate
seneral shall be entitled to half the fee otherwise admissible forthe case that day.

15. Fees for consultation or advice .= Wh

ny place outside his headquarters,¢@xcepting Shillong)for consultation or advice or for any
atter of the court of Government he shall be paid a fee of Rs.1500/- (Rupees one thousand

ve hundred) only for each day of absence from his headquarters but no daily allowance shall
s admissible for those days. ‘ '

16. Travelling allowance .— For travelling outside his headquarters for court or other
atters of the Government the Advocate General shall be entitled to travelling allowance but
‘cluding daily allowance, as admissible to Grade [ Officers of the Government of Meghalaya.

17. Fees and allowance of other senior advocate -~ Excepting the retaining fees and
1 maintenance allowance, all othér fees and allowances as mentioned under this part may

30 be admissible to the Senior Advocate of the Gauhati High Court when .engaged by the
wernment on behalf of the State., ' ' -

A

1.8. l.n case any doubt or a.mbjiqui_ty arises in the interpretation of {hese orders the
wrifications or d-ggi;.i:gn as Goygrament may give thereon ghall befipals. - '

J.TAYENG,

Additional Chief Secretary to the
Government of Meghalaya,
Law Department. .

n the Advocate General is required to goto




